
Cont Cas(C) No. 22 of 2014 
WP(C) No. 144 of 2010 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE (ACTING) 
 
28.10.2014 
 

 

Learned counsel for petitioner Mr HL Shangreiso at 

the very outset states that the directions given in the 

judgment and order dated 31.01.2014 in WP(C)No. 144 of 

2010, WP(C)No. 145 of 2010, WP(C)No. 146 of 2010 and 

WP(C)No. 147 of 2010 as contained in para 22 thereof have 

been complied with.  Thus, this contempt petition has been 

rendered infructuous.  Hence, it is dismissed as such.  

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



Cont Cas(C) No. 23 of 2014 
WP(C) No. 145 of 2010 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE (ACTING) 
 
28.10.2014 
 

 

Learned counsel for petitioner Mr HL Shangreiso at 

the very outset states that the directions given in the 

judgment and order dated 31.01.2014 in WP(C)No. 144 of 

2010, WP(C)No. 145 of 2010, WP(C)No. 146 of 2010 and 

WP(C)No. 147 of 2010 as contained in para 22 thereof have 

been complied with.  Thus, this contempt petition has been 

rendered infructuous.  Hence, it is dismissed as such.  

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



Cont Cas(C) No. 24 of 2014 
WP(C) No. 146 of 2010 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE (ACTING) 
 
28.10.2014 
 

 

Learned counsel for petitioner Mr HL Shangreiso at 

the very outset states that the directions given in the 

judgment and order dated 31.01.2014 in WP(C)No. 144 of 

2010, WP(C)No. 145 of 2010, WP(C)No. 146 of 2010 and 

WP(C)No. 147 of 2010 as contained in para 22 thereof have 

been complied with.  Thus, this contempt petition has been 

rendered infructuous.  Hence, it is dismissed as such.  

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



Cont Cas(C) No. 25 of 2014 
WP(C) No. 147 of 2010 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE (ACTING) 
 
28.10.2014 
 

 

Learned counsel for petitioner Mr HL Shangreiso at 

the very outset states that the directions given in the 

judgment and order dated 31.01.2014 in WP(C)No. 144 of 

2010, WP(C)No. 145 of 2010, WP(C)No. 146 of 2010 and 

WP(C)No. 147 of 2010 as contained in para 22 thereof have 

been complied with.  Thus, this contempt petition has been 

rendered infructuous.  Hence, it is dismissed as such.  

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



Cont Cas(C) No. 27 of 2014 
CR(P) No. 25 of 2014 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE (ACTING) 
 
28.10.2014 
 

 

Learned counsel for respondents prays for and is 

granted two weeks’ time to file reply to show cause. 

List thereafter on 12.11.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(Crl) No. 6 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
28.10.2014 
 

 

Learned counsel for State submit that in almost all 

the matters listed today in bunch except WP(Crl) No. 8 of 

2014 and WP(Crl) No. 15 of 2014, counter affidavits have 

been filed.  They undertake to file counter affidavits in 

these matters also within two days. 

List the matter on 30.10.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(Crl) No. 8 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
28.10.2014 
 

 

Learned counsel for State submit that in almost all 

the matters listed today in bunch except WP(Crl) No. 8 of 

2014 and WP(Crl) No. 15 of 2014, counter affidavits have 

been filed.  They undertake to file counter affidavits in 

these matters also within two days. 

List the matter on 30.10.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(Crl) No. 9 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
28.10.2014 
 

 

Learned counsel for State submit that in almost all 

the matters listed today in bunch except WP(Crl) No. 8 of 

2014 and WP(Crl) No. 15 of 2014, counter affidavits have 

been filed.  They undertake to file counter affidavits in 

these matters also within two days. 

List the matter on 30.10.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(Crl) No. 12 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
28.10.2014 
 

 

Learned counsel for State submit that in almost all 

the matters listed today in bunch except WP(Crl) No. 8 of 

2014 and WP(Crl) No. 15 of 2014, counter affidavits have 

been filed.  They undertake to file counter affidavits in 

these matters also within two days. 

List the matter on 30.10.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(Crl) No. 13 of 2013 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
28.10.2014 
 

 

Learned counsel for State submit that in almost all 

the matters listed today in bunch except WP(Crl) No. 8 of 

2014 and WP(Crl) No. 15 of 2014, counter affidavits have 

been filed.  They undertake to file counter affidavits in 

these matters also within two days. 

List the matter on 30.10.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(Crl) No. 13 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
28.10.2014 
 

 

Learned counsel for State submit that in almost all 

the matters listed today in bunch except WP(Crl) No. 8 of 

2014 and WP(Crl) No. 15 of 2014, counter affidavits have 

been filed.  They undertake to file counter affidavits in 

these matters also within two days. 

List the matter on 30.10.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(Crl) No. 14 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
28.10.2014 
 

 

Learned counsel for State submit that in almost all 

the matters listed today in bunch except WP(Crl) No. 8 of 

2014 and WP(Crl) No. 15 of 2014, counter affidavits have 

been filed.  They undertake to file counter affidavits in 

these matters also within two days. 

List the matter on 30.10.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(Crl) No. 15 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
28.10.2014 
 

 

Learned counsel for State submit that in almost all 

the matters listed today in bunch except WP(Crl) No. 8 of 

2014 and WP(Crl) No. 15 of 2014, counter affidavits have 

been filed.  They undertake to file counter affidavits in 

these matters also within two days. 

List the matter on 30.10.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 259 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
28.10.2014 
 

 

Learned counsel for petitioner prays for and is 

granted a week’s time to prepare and argue the matter. 

List thereafter on 05.11.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 


